IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI
PRINCIPAL BENCH

Item No. 123
(IB)-3443(PB)/2019

IN THE MATTER OF:

Mr. Dheraj Raikhy & Mrs. Bhavna Pant ....  Applicant/petitioner
V.

M/s. Raheja Developers Ltd. ..., Respondents

Under Section 7 of Insolvency and Bankruptcy Code, 2016

Order delivered on 06.01.2020

Coram:
SHRI B.S.V. PRAKASH KUMAR
HON’BLE ACTG. PRESIDENT

SH. S. K. MOHAPATRA
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Petitioner/Applicant: ~ Ms. Vidhi Goel, Ms. Priyadeep, Advs.

ORDER
Learned counsel for the corporate debtor states that stay
has been granted by the Hon’ble NCLAT in Company Appeal (AT)

(Insolvency) No. 864 of 2019 vide order dated 17.09.2019

wherein it has been observed that “Until further orders, the

Interim Resolution Professional’ will not make any

publication, calling for claims if not published and will not

constitute ‘Committee of Creditors’, if not vet constituted.

Pendency of the appeal will also not come in the way of

Appellant - Mr. Navin Raheja to negotiate the matter with

1st and 2nd Respondents and the Interveners and to reach




any settlement.” Learned counsel states that the judgment has

been reserved by the Hon’ble Appellate Tribunal.
Accordingly, the registry is directed to not list these matters.

Learned counsels for the parties are at liberty to mention as

and when the Hon’ble Appellate Tribunal has pronounced the

judgment in the appeal aforerhentioned.
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